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Final Decision : Dismissed

Judgement

Sanjay Karol, J.—Petitioner Ms Prem Lata Sharma, who is working as Ward
Sister, has prayed for the following relief:

That the impugned order dated 13.8.2013 (Annexure P-2) may kindly be
quashed and set aside and the petitioner may kindly be allowed to continue at
the present place of posting.

Vide impugned order dated 13.8.2013 (Annexure P-2), petitioner stands
transferred from CHC Dehar, District Mandi to IGMC Shimla, vice private
respondent Ms Meena Sharma.

2. Noticeably, prior thereto, vide order dated 26.4.2013 (Annexure P-1),
petitioner was transferred from RH Bilaspur to CHC Dehar, District Mandi. This
transfer was on mutual basis.

3. Having heard learned counsel for the parties as also perused the record, we
are of the considered view that petitioner, who hails from Bilaspur, somehow
managed to remain posted in and around her place of residence and more
particularly in her home District. Her places of posting, in a tabulated form, are
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as under:

4. Transfer of petitioner, vide Annexure P-1, was on mutual basis. Respondents
have justified that her transfer, within a short span of less than four moths, is in
public interest and based on administrative exigency. It is not that petitioner has
been sent to a hard/difficult/tribal area by way of punishment. In fact, petitioner
should be happy with her transfer to IGMC at Shimla, a premier State level
hospital, having all facilities. Her services are better required at Shimla.

5. It is also contended that being a couple case, she has to be posted alongwith
her husband. We are afraid, Transfer Policy does not confer a vested right in the
petitioner in that regard. Placement and posting of a spouse, at the same place,
is based on various attending factors and circumstances, including existence of
vacancy, which is not there in the instant case. Hence, the petition, devoid of
merit, is dismissed.

Pending application(s), if any, also stands disposed of.
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